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THE HIGH COURT OF JUDICATURE AT BOMBAY

APPELLATE SIDE

NOTIFICATION

No. P. 0703/2015.— In exercise of the powers conferred under section 5 (1) and (2) of the
Right to Information Act, 2005 read with Rule 15 of the Bombay High Court, Right to Information
(Revised) Rules, 2009 and in partial modification of the Notification dated 21st May 2013, the
Hon’ble the Acting Chief Justice is pleased to designate Shri Vinay G. Joshi, Registrar (Inspection-I),
High Court, Appellate Side, Bombay, as First Appellate Authority in place of Shri A. P. Kurhekar,
the then Registrar (Inspection-I), High Court, Appellate Side, Bombay.

High Court of Judicature at Bombay, MANGESH S. PATIL,

dated 6th October 2015. Registrar General.
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